
Crml. No 53/2021. 

FIR No. 120/2020. 

PS Narela. 

u/s 186/353/323/427/34 IPC. 

State VS Chukwu Emeka Johnson. 

 

01.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

   This is an application u/s 440 and 445 CrPC seeking reduction of surety amount 

and deposit of cash amount of surety. 

    

Present:  Ld. APP for State. 

   Ld. Counsel for applicant/ accused. 

 

  It is submitted that accused was granted bail by this Court vide order dated 

01.12.2020 subject to furnishing of personal bond in the sum of Rs.20,000/- with one surety of like 

amount.  It is further submitted that accused is unable to produce a surety for the said amount and a 

prayer for reduction of surety amount is made. 

  Heard.  Perused. 

  In view of the submissions so-made, the amount of surety is reduced to Rs.10,000/- 

  Considering the overall facts and circumstances; the fact that the applicant is a 

foreign national and is unable to arrange a surety deposit, the order dated 01.12.2020 is modified to 

the extent that surety amount of Rs.10,000/- be deposited in cash.   

  This order shall form part and parcel of order dated 01.12.2020. 

   Application stands disposed off accordingly. 

   Copy of the order be given dasti. 

  Copy of the order be also uploaded on District Courts website. 

 

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               01.05.2021 

  



Crml. No. 54/2021. 

FIR No. 165/2020. 

PS Narela. 

State VS Lekhraj @ Lekhu. 

 

01.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 
 

Present:  Ld. APP for State. 

   Sh. Yogesh Kumar, ld. Counsel for applicant / accused. 

 

  At this stage, ld. Counsel for applicant seeks to withdraw the present application. 

  In view of the submissions so-made, application stands dismissed as withdrawn. 

    

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               01.05.2021 

 

  



Crml. No. 45/2021. 

PS Narela. 

Rabin Ram VS Pappu. 

 

01.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

    This is an application seeking status report. 

Present:  Ld. APP for State. 

    

   Status report not filed. 

   Be called positively for 01.06.2021. 

 

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               01.05.2021 
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